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Compliance Report on behalf of Irrigation Department,
Uttarakhand

In matter of
Original Application No. 417/2022
Niranjan Bagchi Versus State of Uttarakhand
That paragraph No. 2 of the Compliance Report, Nagar Nigam, Dehradun,

Respondent No. 4, submitted to the Hon’ble Tribunal on 24.07.2024 stated:

“That in compliance of the aforesaid directions, it is humbly stated that the
Irrigation Department is the nodal agency for flood plain zoning. The
Irrigation Department has informed Nagar Nigam, Dehradun that the
process of flood plain zoning involves six steps out of which the following

three steps have been completed:

i Data Preparation, Flood Frequency Analysis, Rainfall Analysis &

Catchment Delineation

i, Hydrological of Hydraulic flood flows for different return period
using HEC-RAS.

iii. Preparing flood zone maps and reports, ground truth verification has

been completed.
The remaining three steps are in process: -
iv.  Interim Notification and asking for objections and disposal.
V. Final notification and marking of flood lines on Sharja Sheets.

Vi, Installation of pillar at site.”
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In compliance with the Orders of the National Green Tribunal on
24.07.2024, Interim Notification has been issued by the State Government
0n 07.10.2024.

The remaining steps are currently in process: -
i Asking for objections and public hearing
ii. Disposal of Objections

iii.  Issuance of Final notification

iv. Installation of pillar at site.

That accordingly, paragraph No. 10 of order dated 24.07.2024 of the
Hon’ble Tribunal observed:

“However, for the completion of flood plain zoning in accordance with law,
we grant, as a last opportunity, two months further fime to State of
Uttarakhand and make it clear that in case, the said work is not completed
within aforesaid time, this tribunal will have to proceed to ake further
stringent and punitive action in accordance with the provisions of EP Act,
1986. We also make it clear that in case exercise of flood plain zoning is
not completed by next date, Chief Secretary, Uniarakhand shall appear

before the Tribunal on the next date.”

- Thatin compliance to the above order of the Hon'ble Tribunal, a letter was

issued from the District Magistrate, who is the Flood Plain Zoning Officer
to the Secretary, Irrigation Department, Uttarakhand Government 23
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August, 2024 in relation to Interim Notification. The contents of the letter
are such that:

In reference to the Flood Plain Zoning study conducted by the lrrigation
Department, the Uttarakhand Government hereby submitied that the said
study has been duly completed. The study identifies properties falling
within the 25-year flood frequency zone (prohibited area) and the 100-year
flood frequency zone (restricted area). These zones have been delincated

and appropriately marked on the relevant Revenue Sajra sheet

Pursuant to the provisions of the Flood Plain Zoning Act, 2012, a schedule
(register) has been prepared by the Revenue Department, enlisting all the
assets (properties) situated within the aforementioned 25-year and 100-
year flood frequency zones. A proposal for flood plain zoning, including
the marking of the designated flood zones on the Revenue map, has been
formulated. In this connection, copy of letter dated 23" August 2024 is
being marked and filed as Annexure No. 01 of this compliance report.

‘That the next requisite step involved the issuance of an interim notification
which has been duly issued by the State Government on 7% October 2024
wherein the prohibited and restricted areas, along with a detailed
enumeration of the impacted properties are listed. The copy of interim
notification issued by the State Government is being marked and filed as.
Annexure No. 02 of this compliance report.

That, furthermore, a meeting was conducted under the chairmanship of
Chief Secretary, Uttarakhand Government for discussion regarding flood
plain zoning of Rispana River. The Minutes of the meeting held on

ek
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01.10.2024 s being marked and filed as Annexure No. 03 of this
compliance report which is self-explanatory.

6. That, Section 12 of the Uttarakhand Flood Plain Zoning Act, 2012 provides
for power to prohibit obstruction etc. in flood plain which says:

“Where the State Government is satisfied that it is necessary to do so in the
interest of public health, safety or property or reducing the inconvenience
1o the general public to prohibit or restrict the activities in the flood plain,
the Government may, by notification in the Official Gazette, specify the
area where such prohibition or restriction s o be enforced and the nature

and extent of such prohibition or restriction:

Provided that no notification under this sub-section shall be issued afier
the expiry of eighteen months from the date of publication of notification

under section 8."

Additionally, Uttarakhand Flood Plain Zoning (Amendment) Act, 2024 in
Section 2, amended Section 12 of the 2012 Act as:

“In subsection (1) of section 12 of the Uttarakhand flood Plain Zoning Act,
2012-

() Inproviso, for the words “eighteen months” the words “twenty-four
months” shall be substituted.

(ii)  After the proviso, the following proviso shall be inserted namely:

Provided further that, if state Government take decision in public
interest, that affected land and existing buildings can be protected

by executing riverbank developmen, the final notification issued
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may be amended as per the requirement by following the procedure

prescribed under sections 8,9,10 and 11.”

7. That in accordance with section 10(1) of the Uttarakhand Flood Plain
Zoning Act, 2012, a period of sixty days has to be provided for raising

objections from the Public. Post which, depending on the number and type

of objections raised, the flood plain zoning officer addresses and disposes

of the objections. It is anticipated that the disposal of objections will be

completed in a one-month time-period. That a tentative timeline is

provided in the Status Report relating to the Flood Plain Zoning in the State:
of Uttarakhand which is as followed:

SNo [Descripti | Action to be | Tentative | Department
on Taken timeline
1 Interim Interim - Government
notificatio | notification of
n notified on 7% Uttarakhand
October, 2024
2 Asking  |As per sub-| 15% District
for section (1) of | December, | Magistrate
objections | section 10 of 2024
The
Uttarakhand
Flood  Plain
Zoning  Act,
2012

.
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- Disposal | Disposal  of [ 31% District
of Objections will | January, | Magistrate
objections | be completed | 2025
depending
upon the
number  and
type of|
objections
4 Re- Re-survey and | 28" Irrigation
surveying | re-demarcation | February, | Department
and  Re-|on Sajra Sheet | 2025 and  District
demarcati |if  objections Magistrate
ng are justified
- Final As per the|30® May, | Government
notificatio | Uttarakhand 2025 of
n Flood  Plain Uttarakhand
Zoning  Act,
2012
In thi ion, the Status. to the flood plail work

in the State of Uttarakhand, along with the attached tentative timeline for

the proposed actions, is being marked and filed as Annexure No. 04 of this

compliance report.

The Irrigation Department will provide all necessary facilities and support

to ensure adherence to the timelines and completion of the required

A
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processes under the Flood Plain Zoning Act, in compliance with the
directions of the Hon’ble Tribunal.

P ——

‘The report is being submitted for the perusal of the Hon’ble NGT
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Status of Flood Plain Zoning Works in Uttarakhand

Final Notification Has been Issued Remarks
5. Name of River TLength
No. m)
1| Bhagirathi- Gangotri to Devprayag. 13335 Final Notification Has been Issued
2| Ganga River- From Devprayag to 138.00
Kalasia Village in Lakasar Haridwar
District
3| Bhilangana river 6
4 [ Alaknanda River -Badrinath to 19835
evprayag.
5 | Mandakini River - Kedamath to 769
Rudraprayag.
Total Length | 614,60
Study Work Completed and Notification nof issued
1 [ Gola- Near Ganrar to State border of | 80 Work of Inital Notification in progress
Uttrakhand

% | Kosi- Near Kaniali 0 State border of | 176 | Stdy completed, Shaes Marking i Frogress
trakhand

3 Suswa River [} i progress
4| Song River progre:
5| Rispana River T
7| Baldi River y P
8| ‘Asan and tributrics (Nimi, N 106 ork of nital

Rivers and Sitla Rao)
9 [ Solani ‘Work of Inital Notification in progress

70
Total Length | 563 K

Flood Plain Zonin; Study Work Under Progress

S.No.| Name of River Length (Km) Rem:
Jhakhan/Ranipokhri 28 Joint Field validation Completed.
Chandrabhaga Joint Field validation Completed.
Yamuna 145 Joint Field validation Completed.
Pindar River 106 Joint Field validation Completed.
Dhauliganga River 87 Joint Field validation Completed.
Nandakini River 36 Joint Field validation Completed.
Malin 34 Joint Field validation Completed
8 Ratmau 2 Joint Field validation Completed.
9 Nandhaur 38 Joint Field validation Completed.
10 Ladhiya 64 Joint Field validation Completed.
11| Ram Ganga W River 114 Joint Field validation Completed.

Total Length 6714
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